Annexure - 4

Amul Industries Private Limited; CIRP commenced on 08.04.2024;

List of creditors as on 25.05.2024

List of unsecured fi ial i (other than fi ial credi belonging to any class of creditors)
Detail of claim received Details of claim admitted Amount of any
Amount of . .
S.No.| Name of Creditor D " A  clai N " Amount Wheth % of voti h . contingent mutual dues, Amount of claim not Amount of claim under Remarks, if an
3 ate o Amount claimed mount of claim ature of covered by ether o of voting share in 9 that may be set admitted verification 3 y
receipt admitted claim related party coc claim
guarantee off
Financial
Kiran Jaysukhlal facility in|
1 | Chhapia (HUF) 22.04.2024 % 23,135,247.00 X 23,135,247.00|terms of Loan % 0.00| Yes 0.00% % 0.00 % 0.00| % 0.00 % 0.00
Financial The claim has been provisionally admitted and
Visionary facility in further clarification/ Additional documents has been
2 |Entrepreneurs LLP _|18.04.2024 %212,667,192.00| ¥ 101,600,000.00|terms of Loan 20.00 Yes 0.00%| 2000 20.00 20.00 % 111,067,192.00| S°u9ht from the claimant which is yet to be received,
Financial The claim has been provisionally admitted and
Avadh Entrepreneur facility in further clarification/ Additional documents has been
3 [up 23.04.2024 %173,733,914.00| ¥ 169,481,002.00|terms of Loan 2000 Yes| 000%| 2000 2000 3000 % 4,252,912,00|5U9"t from the claimant which is yet to be received,
Financial
Sugan Enterprise| facility in
4 |private limited 25.04.2024 % 10,000,000.00 % 10,000,000.00|terms of Loan % 0.00| No 4.70% % 0.00 % 0.00| % 0.00 % 0.00
Financial
facility in|
5 [RKInfralink LLP 25.04.2024 % 25,000,000.00| X 25,000,000.00|terms of Loan % 0.00| No 11.74% % 0.00 % 0.00| % 0.00 % 0.00
Financial
Parag Agro Products facility in
6 [(Gujarat) Limited 25.04.2024 % 10,000,000.00 % 10,000,000.00|terms of Loan % 0.00| No 4.70% % 0.00 % 0.00| % 0.00 % 0.00
Financial Claims has not been submitted in Appropriate Claim
facility in| Form. Therfore, the Claim was admitted at a notional
7 _|Kanchanben N Patel |14.05.2024 % 1,178,435.80 % 1.00|terms of Loan % 0.00| Yes| 0.00% % 0.00] % 0.00| % 0.00] 31,178,434.80 value of Rs. 1/-
Financial Claims has not been submitted in Appropriate Claim
Nanjibhai Naranbhai facility in| Form. Therfore, the Claim was admitted at a notional
8 [(HUF) 14.05.2024 % 23,398,593.85 % 1.00|terms of Loan % 0.00| Yes| 0.00%, % 0.00 % 0.00| % 0.00 % 23,398,592.85 value of Rs. 1/-
Financial Claims has not been submitted in Appropriate Claim
Nanjibhai Naranbhai facility in Form. Therfore, the Claim was admitted at a notional
9 |Santoki 14.05.2024 % 39,273,273.55 % 1.00|terms of Loan % 0.00| Yes 0.00% % 0.00 % 0.00| % 0.00 %39,273,272.55] value of Rs. 1/-
Financial Claims has not been submitted in Appropriate Claim
facility in Form. Therfore, the Claim was admitted at a notional
10 _|Vipul Nanjibhai Patel | 14.05.2024 3 42,881,883.11 % 1.00|terms of Loan % 0.00| Yes| 0.00%, % 0.00 % 0.00| % 0.00 342,881,882.11 value of Rs. 1/-
Financial The claim has been provisionally admitted and
Advance  Industries facility in further clarification/ Additional documents has been
11 |Company 11.05.2024 % 17,345,851.00 % 1.00] terms of Loan 20.00 Yes 0.00% 20.00 20.00 20.00 % 17,345,850,00|%0Ught from the claimant which is yet to be received,
Financial The claim has been provisionally admitted and
K. Santoki & Sons facility in further clarification/ Additional documents has been
12 |Marketing LLP 11.05.2024 % 19,184,751.00 % 1.00|terms of Loan % 0.00) Yes 0.00%) % 0.00 % 0.00) % 0.00 % 19,184,750.00|3°19"t from the claimant which is yet to be received,
Financial The claim has been provisionally admitted and
Advance Mechanical facility in further clarification/ Additional documents has been
13 |Works 11.05.2024 % 5,000,000.00 % 1.00| terms of Loan 20.00 Yes 0.00% 20.00 20.00 20.00 % 4,999,999,00|%Ught from the claimant which is yet to be received
13 | Total % 602,799,141.31| ¥ 339,216,256.00 % 0.00| 21.14%)| % 0.00 % 0.00| % 0.00 % 263,582,885.31
Note :

1. As per Regulation 14 of IBC 2016~
Where the amount claimed by a creditor is not precise due to any contingency or other reason, the interim resolution professional or the resolution professional, as the case may be, shall make the best estimate of the amount of the claim based on the information available with him. The interim

resolution professional or the resolution professional, as the case may be, shall revise the amounts of claims admitted, including the estimates of claims made under sub regulation (1), as soon as may be practicable, when he comes across additional information warranting such revision.

2. The claims if not submitted in appropriate claim form have been provisionally admitted at notional amount of Rs. 1.

3. Claims have been provisionally admitted by RP on the basis of records / documents submitted by the creditors, as the updated books of accounts of the Corporate Debtor are still not made available to RP.

4. The claims where admitted are subject to further revision/substantiation/modification on the basis of any additional information / evidence / clarification which may be received subsequently and which warrant such revision/substantiation/modification.

5. Information / evidence / clarification may also be pending from Operational Creditor/Management/Employees for the claims under further verification.




